
(Open Co urt )

CENTRA.L ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH, ALLAHABAD

Allahabad this the 28th day of November, 2001.

QUO RUM :- Hon'ble Mr. C.S. Chadha, Member- A.- - --
Orginal Application No. 1353 of 2001.

Manoj Ram slo Sri Ambika

Safaiwala, working at the office of the Senior

Section Engineer, samadi Manduadih, N.E. Ra ilway,

Varanasi. RIo H New Loco Colony, Manduadih,

Distt. v«rana sa ,

••••••• Applicant

Counsel for the applicant :- Sri Y.K. Yadav

1. Union of India through the General Manager,
N.E. Railway, Gorakhpur.

2. The Divisional Railway Manager, (Karmik),
N.E. Railway, Varanasi.

3. Sri Rajesh Kumar Srivastava, Divisional Mechanical
Engineer, N.E. Railway, Varanasi.

4. sri B.R. Yadav, Senior Section Engineer, samadi
Manduadih, N.E. Railway, Varanasi •

••••••• Respondents

Counsel for the respondents:- sri K.P. Singh

o R D E R (Oral)

(By Hon'ble Mr. C.S. Chadha, Member- A.)
This O.A ha s been filed under section 19 of

the Administrative Tribunals Act, 1985.

contd ••••• 2.
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2. e case of the plicant is that he wa s working

as ce susL Safaiw la in the railways but his services
had been ter. 1n te with ut ass! ning any reason.

rne c~~nsel 'or th res,on nts ~t ten th t t e-,

etrenc nt was ue to reluction f sts of Safaiwala

a e rt ent ha cl. rly state' that the seniority
list of such. casual worker •...is int ined an sand

1hcn vae ncy occurs. tho a pl cant shall be c~nsi eral
for t e job. carne co ~el for the a,olicant states

that the juni z s of lica t ho are belo at ~l. •

124 h ve been appointed but 1~ unabl to substanti te

this ~Tith any uthority. The end of justice will be

rved. i£ the epar ant is called upon to a. ine

the representation file in this behalf and if the

epar. nt find that the juniors 1n the sent rity list

below at 51.'~~.124 have been appointed. they shall

consider the appoint ent of the ai"plicant insttea •

)plica tis. th ref r • directed to file a fresh

represe tion ntioning the na s of the juniors

appointed by the epart ent. herea€ter. the res n ents

shall s a re sene an s aking r er a per r 1e

within a per i d of three nths fr the ate of

co munication of this or ere The O.A is die se o£

accordingly.

3. There shall be 0 r er as tJ costs.

ember- A.

I nan I


